
Sir,

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

To

The Principal District and Sessions Judge,
Srinagar, Bqdgam, Kulgam, Ganderbal
Kuprirlara, Shopian, Kupwara, Reqsi, 6 ar4rau-({c-,
Kishtiwar, Doda, Ramban,Kathua, Rajoyri,
Poonch and Leh.

rvo:-Ll rr\>1*br[q.lc Dated:- ..1 lrolf-rg
subject :- Awaiting statLments Tintorr"tioffirrding sensitization of Famiry

Court Matters.

on the subject cited above, it is submitted that the information

regarding sensitization of family court matter for the month of september, 201g is

still awaited from your court and courts Subordinate to you.

ln this connection, it is requested to kindry expedite the matter and

furnish the (consolidated) information to this registry by or before 10th october,
2018 so that we may a bre to communicate the same to the concerned authority.

Court Wing, Srinagar for uploading in the High Court

s faithfully,

to the lncharge NIC High
eb site.

Dt:-


